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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

* * %

0.A. 1582/23 ‘ Ot. of Decision : 22,12.93

T.V. Raghavulu e« o Applicant

\Us

1. The Admiral Superintendent,
Nayal Dock Yard,
Visakhapatnam - 14, .

2, Flag Officer Commanding-in-Chisf,
tastern Navsl Command,
Visakhapatnam, « «» Respondents,

-0

Mr.P.B. Uijaya Kumar .

\rlEiﬂ;WN&mﬁmagwxh
Mr.ﬂ?R?Bﬁtﬂrﬂ§¢SrtCGSC.

Counsel for the Applicant

Counsel for the Respondents

CORAR:

THE HON'BLE JUCTICE SHRI V, NEELADRI RAD : VICE CHAIRMAN
THE HON'BLE SHRI R, RANGARAJAN ¢ MEMBER (ADMN.)
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Judgement dated 22/12/93

|
Heard shri P.B. vijayakumar, l%arned counsel
for the applicant and also 8hri V. Bhimanna, learned

standing counsel for the respondents.

The applicant was promoted as foreman by
proceedings dated 1.12.93 issued by %he Respondent 1
and posted to Calcutta. He is presently working

at vVizag. This oA was filed praying‘for a direction

to the respbndehts to retain him at Vizag on promotion

. as foreman. ! (o -
The applicant-is a- Scheduled caste 7 The .judge-
EAR I A Ao /Qmu-\. L}.uu(h_é‘ A,

ment,ﬁf:&uﬁfeme=80urt 1991 (1) ATJ %43'ﬁhmeéabad

dated 19- 1—90 (Pr Sehgal Vs Chief Postmaster-General
Nk b }
~mas qaeted— o contend that the SC emﬂoyees will not

be transferrable to places far away from their native

places. The applicant is working in Naval dockyard.

This is a transferable post, As it Hs a transferable

post one cannot claim that he should not be transferr=d

\ _
from one place to another. The other nearest dockyard

to vizag dockyard is at Calcutta. Thé applicant is
transferred to Calcutta. Hence he shguld not have
any grievance, But it is now submitted that the

applicant can{%ﬁ}east be retained till the end of

this academic year as there is vaéanc§ in the Naval

dockyard at vizag in the cadre of foreman. It is

e ¢ O 12T A YLVl VRN ]

In these circumstances, the following order
P '
is passed. The applicant ié’so advised that-he can
., .
make & representation to Respondent 1 praying for

his retention atleast till the end of this academic

. e

L year/and if such representation is going tolfiled
S N

by 31-12-93, the same has to bedisposed Qﬁ;ggﬁthe

R

‘hesponéent 1. Till the same is disposed of, the

X




applicant has to be retained at vizag if he is
: !
; not yet relieved. The OA is ordered accordingly

at the admission stage.

‘ i
i The office has to issue a copy of this
order by ;4-12-93 and the same has' to be despatched
; to Respondent 1 on the same day. 1 \\
i . (R. RANGARAJAN) (V. NEELADRI RAOQO)
: Member (Admn.) Vice—Chafﬁhan

{Open court judgement) |
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' Copy to:- ' 7 }
1. The Admiral Superintendent, Naval Dock Yerd, Uisakhapatnam-14.

..... : 2. Flag Cfficer, Cammanding—innthieF cfasterm Naval Dock Command,
i ‘ Visakhepa tnam. rla

' N 3. Une copy to Sri. R.B.Vijaya kumar, aduacate, Advocates
- ; Associations, High Court Buildings, Hyd. |
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4. 0One ronv ko 87 Mauarai. Ax  T04E0 ~AET HWHur . _

} 5, 0Onz copy to Library, CAT, Hyd.

! 6. 0OnNe spare COpy. .
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CHECKEL BY APPROVELD RY

IN THE CEXTPAL ADMINISTRATIVE TRIBUNAL
PERABAD BENCH 3 HYCERLBAD

THE HON'BLE MR.JUSTICE V.NEELADRY RAG . !
‘ VICE~CHATI EMAN

.Aqg .
THE HON'BLE MR .AeBeGORTHI :MEMBER(A) .
5 § Y
THE"HON'BLE MR,T.G RASEKHAR REDDY ¥
- MEMBER(J) . ¢
AND

THE HON'BLE MR.R.RANGARAJAN ¢tMEMBER(A)
‘ - . )

Dateds: @?/’“/1993

SRBER/JUDGMENT 5
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A&m;tteo and Interim d;rectlons
isksued.

Allpwed,
C#’,#f‘Thsposed of w1th di

D‘i |lr'~c-ed.

Dnsw:ssed as withdﬁaw

Di??e§%83/595 default- e

N5 Order as to costs.






